CENTRAL ADMINISTRATIVE TRIBUNAL
CULTACK BENCH: CUTTACK

Original Application No.,501 of 1992

Date of decision sDecemier 24,1992,

Kanaklata Mohanty S Petitioner
Versus

Unicn of India and others eeee Opp.Parties,

\

For the pPetitioner ... M/s D.R.Pattanayak,
CeR.Kar,K.C.Pradhan,
B.K«.Mishra,
Advocates,

For the Bpp.Parties ,,, Mr,Ashck Mishra,
Senior Standing Counsel
(Central),

C CRAM:
THE HCONCURABLE MR, KeP+ACHARYA,VICE CHAIRMAN
l. whether reporters of local news papers may be
allowed to see the judgment?Yes,
2, To be referred toth reporters or not? A
3. Whether His Lordship wish to see he fair copy

of the judgmentzyes.
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K P JACHARYA,V.C.

JUDGMENT

In this applicaticn under section 19 of the
Administrative Tribunals Act, 1985, the Petiticner

prays for a compassionate appointment,

2. Shortly stated the case of the petitioner is
that her father Aabhaya Charan Mohanty died in harness

on 28th November,1991 while Serving as Extra Department-
al Branch Post Master in Arisandha Branch Post Office
while he was aged about 63 years, Hence this application
has been filed with the aforesaid prayer,

3. In their counter, the Cpposite Parties
maintained that two of the brothers of the Petiticner

are already in service and thereare lot of agricultural
lands which can support the family and therefore
appointment on compassionate ground is inconceivable.

4, I have heard Mr, D.R.Pattnayak learned counsel’
appearing for the Petiticner and Mr. Ashbk Mishra,
learned Senior Standing Counsel(Central)at a considem ble
length.Compassicnate appointments are made with the
only intenticn to enable one member of the family to
sustain livelihood of the rest of the members of the
family, Here is a case where two brothers of the
Petiticner are already in service., It would not be

just and proper to order appointment of the petiticner
on compassimate ground keeping inview the aforesaid
facts and circumstances. While rejecting the p rayer

of the petiticner for compassim ate appointment, I would
strongly recommend the case of the petitioner to the
Chief Postmaster General tojéyﬁgéthetiCa%cénsider the

Qcase of the Petitioner who is a girl to be married
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and in the present day of society a girl with a
service will have smoother path for finalisation

of her marriage.l hope and trust,tﬁe Chief Post
Master General would extend his merciful attitude
towards the petitioner and try to give her am
appointment in some post office in any post whemever
any vacancy occurs.l completely leave the matter to

the discretion of the Chie f Post Master General.

5s Thus, the oOriginal Applicetion is accordingly

disposed of leaving the parties to bear their own

costs ., %
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